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CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH3$BANGAL ORE

APPLICATION NO.832/1993

DATED THIS THE THIRTEENTH DAY OF JWLY, 1994

M. Justice P.K. Shyamsundar, vVice Cheirmen

mr. TeVe Rlnlnln, Member ("

Sri B.N. Kkrishnamurthy -
Son of S.M, Narayana :

. Working as {ower Division Clerk

Employses provident Fund

0ffics of the Regional provident

fund Ceomaissioner

Rajaram mohan Roy Road

Bangﬂlll‘.-25. esc000s00000e ﬁpplicint

(By Shri m. Ashwathnarayans Reddy, Advocate)

Vs,

1. The Regional provident Fund
Commissioner, Karnataka
“ghavishya Nidhi Bhavan®
No.13, Rajaram mohan Roy Road
Bangalere-25,

2, Deputy Commissioner
Bangalere District, Bangalore,

3. The Taheildar
Bangalore North Taluk
Bangalors, " essssessscses RESpondents

(By Shri m,V, Rao, AsCeGeSeCo)

0O R DER

(mr. Justice P.K. Shyamsundar, Vice Chairman)

Heard both sides, nNotjice to R-2 and 3 dispensed

2. The applicant who is an L,D.C, in the effics of
the firet respondsnt, i.e., the Regional provident Fund

Commissionsr, karnataka, Bangalore, contest.the erder made by

<

the aforesaid respondsnt as per Annexure-A1 undsr which his job
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wes terminated. The drief order does not disclose any .

reason for the terminitioen., It reads,..

. PMEFDRANDUN

In purcusnce of para 8(3) of the
E.P.F. (Staf'f and conditions of Service)
Regulatien 962, 1, Sri S.M. Baseppa,
Regional pPr¢vident fund Commissioner,
Karnatska Region, hereby give notice te
Sri Be.N. Kr..shna myrthy, Lower Divieion
Clerk that liis services shall stand
terminated uith effect from the date of
expiry of a period of ons month frea the
date on whith this notice is ssrved en
or, as the -ass may be tendsred to him. "

Since the impugned order doss not support itself by
stating the reasons for making the order, we thought it
appropriate te investigats into ths circumstances under
which the impugned crder came to be passed, After
issuance of notics te R-1, scting through ths Standing
counsel, he has filed his reply, and has pointed out

that the applicant had obtainsd a bogus caste certificate
from the Tahsildar of éangalorc North Taluk, certifying
that he belonged to the S,T. Kadukuruba category, The
basis of terminatin) the aepplicant’s service is that the
above certificate pJirportedly obtained from ths Tahsildar
is false and a bogus ons, It is urged that the duplicity
was 8o apparent that the Teheildar who is ﬁuppoa.d to have

issued the certificate (Ennexure~-A13) howsver feund that it

was not issued by Fim at all as could be sssn frem Annexure-R1,

the anbty Comnissjoner's letter dated 8th July, 1393 which

reads as follews:-

" Subs- Verificstion of Caste Certificate
e” Sri B,N, Krishna murthy,

Ref3=- Your letter No.XN/PF/ADN/1/37/93
ited 8,4,1993,
The Tahjilder, galore Nerth Taluk in his
letter No.MSC.APT,.(1).35/93-94 dated 24,6.1993 has
reported thit the above candidate's certificate
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, has been verified and it is not
‘ issued from this offics,

. Connscted papers sccompany, "

The sbove communication e Teally someshat didactive and
lgnds iteelf to a totally squivocal interpretation. uwhether
it did mean that the Taheilder haviné verifisd the candidatesg
certificate hed seid that it had not besn issued from his

effice or whethsr the Tehsilder had verified the certificate

o T e e et s P eee et 3ttt et b

but the ssid certificate was not 'i.ssucd from the Deputy 3
Comzissioner's offics, we are unablse te decipher what ‘
exactly the communication pretends, (earned Stending Counsel l
wes aleo unable to tell us what the letter actually convgyed,

In this state of perplexity, we think it appropriate te point

out that if it is actuai‘ly on the basis of ths communication

of the Deputy cbwtuﬁmru letter, the impugned order of

termination ceme to bes mads treating the seme as supporting a

conclusion that the certificate produced by the applicant was

Teslly @ bogus one &nd it wes a case of perpetuating a fraud

en administration, we must stete that however well founded is |
the view that the applicant had sscured a job on falee pretaxt

by producing false caste certificste etc., otc., but the man

having been axed during the peried of probation in that his

services having been terminated ithin one yeer of his appointment,

that stipulated a probation period of 2 ysars with effect fres

22,5,1992 as indiceted in Annexure=A7, what now bscomes very

abvious is that the applicant had been punished for a miscenduct,

i.®., of producing a bogus caste certificate.. If that is= 80,

it was very nacessary for the department to hold an enquiry before
terminating his services, 1In this view of the matter, >u find

the inpugned order suffers gx:levloualy from 8 procedural irregularity,

we, therefore, allow thie applicetion end guash Annsxurs-A1,

ceeesd/=
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Hoesver, we
’ reservs libﬁrty to R=1 to take approprjat
action if ' )
nesd be after holding an snquiry as {ndicat
cated

.
d.

No co,ta.
Sef~ | '
(T.V. RAMANAN) U ) .
MEMBER (R ) (PoK. SHYAMSUNDAR ) /
mUEj COPY
secma QFFICE o )
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